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SOUTH DELHI MUNICIPAL CORPORATION

OFFICE OF THE ADDL. COMMISSIONER(ENGG.A
6th Floor; Dr. SPM Civic Centre: 1.L Nehry Marg New Delhi-110002

N?.:D])G%/Sﬁeﬁ) Ha) AddR Con{ frgy ) $DMC] )7 Dated: 18/1 J)F

OFFICE ORDER 3

SUB: PERMISSION‘[REGULARIZATION _FOR I‘NSTALL‘ATION _OF

CELLULAR MOBILE PHONE TOWER/POLE SYTE_FALLING IN

THE AREAS UNDER THE JURISDICTION OF SOUTH DELHE
UNICIPAL COPRORATION.,.

MUNICIPAL COPRORATION.

A settlement/agreement was executed on 30.0,1.201'7 between the
officers of all three Corporations and the representatives of various cellular
operators and infrastructure provider companies. The Hon’ble High Court in
LPA No.572/2011 vide order dated 28.08.2017 has ét_ated that the
settlement/agreement will be binding on both the parties. Accordingly,
permission/regularization of mobile towers/pole sites will be granted in
accordance with the settlement/agreement. A copy of Settlement/
Agreement/High Court o}fders dt:28.08.17/Specimen of Application Format/
Indemnity Bond & Self-Declaration by the applicant Is enclosed.

This issues with approval of Commissioner.

Encl : As above. V
) : ADDL. COMMISSIONER (ENGG.)

Distribution:

E-in-C.

Chief Town Planner,

Chief Law Officer.

All Chief Engineers.

Zonal Deputy Commissioners.

Zonal Superintending Engineers. _

SE (B) HQ -

All Executive Engineers (Bldg.) (i c,ﬂ Tosser C-a,!aq/&au.!e(/ ConA)

Coby for kind information to:=

CONOUTRWNE

1. Commissioner.
2. Addl. Commissioners (Zones)

Copy for kind information also to:-

., Hon'ble Mayor

. Hon'ble Deputy Mayor

. Hon'ble Leader of House

. Hon'ble Leader of Opposition
" Hon'ble Chairman, Standing Committee

" ADDL. CO(BSIONER (ENGG.)
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IN DELHI MEDIATION CENTRE, TIS HAZARI COURYS, DELHI l{7/{}

0 the matter of :

peiiivg :
MCD Vs, Cellular Operators Association of India @Ors.  Tig o .U
' - fein- 110054

LPA No. 57212011

Settlement/Aqreement

30.01.2017

Present:  Sh. Sanjay Yadav, Executive Engineer (Building HQ), SDMC,
Sh. Udit Ratna. Chief Town Planner, SOMC, and
Sh. Surinder Kumar, DLO, SDMC.

T

Sh. S.K. Mishra, Executive Engineer (Building HQ}, NDMC.
- Sh. A.D. Biswas, Chief Town Planner, NDMC

Sh. Sanjay Kumar, Executive Engineer (Building HQ), EDMC.
5h. Rakesh Ailawadi, Chief Engineer (Building HQ), EDMC,
5h. Sunil Kumar Mehra, Chief Town Planner, EDMC.

Sh. Manjul Bajpai, Advocate for Respondent no. 1, Cellular Operators
Association of india

Nore for Respondent no, 2, AUSPI
None for Respondent no. 3, TR. Dua and Respondent no. 4, 5.K, Khanna

Khursheed Ahmed Bhatt, Regional Network Head for respondent no. 5,
Agrcel Led,

Sameer Chugh, Director (Legal and Regulatory) for respondent no. 6,
Airtet.

None for respondent ng, 7, MTNL

Sh. Sanjay Kumar Sinha, Sr. Manager {Legal) for respondent no. 9,

Rehance Communication Ltd alongwith Sh. Gaurav Jain, Advacate,

Sh. Anuj Bhatia, AGM {Corporate Affairs) for respondent no .11, Vodafone
Mobile Services Ltd,

Sh. Vikram Singh, Sr. Manager (Legal) for respondent no. 12, indus Tower
Ltd, .

None for respondent no, 13, Department of Telecommunication,

Sh. Pankaj Kumar alongwith Sh. Satik Mahapatra, Advocate for ldea
Cellular Ltd. {respondent in LPA No. 573/11)

Sh. Naresh Arora, V.P {Legal) and Sh. Raj Shekhar Rai, Advocate for ATC
Telecom Infrastructure Private Ltd.

Sh. Parveen Shan-na, Vice President, Corporate Affairs, Sh, Vineet Gog|

and Ms. Nayan Tara for Reliance Jio Infocom Ltd.
Ms. Srishty Chadha, Sr. Executive {Legal) for GTL Infrastructure Ltg.

Sh. Sanjeev Kumar Tirthani, DGM (Legal) for Tower Vision India Pyt Lid,

oyaneh b \:cd,

. b .‘ ' ig i Df."\i‘t
[ IR TTR LI
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' Sessions were held with the parties to facilitate negotiations.

Brief facts of the present cases as disclpsed by the parties are th‘a:.
respandents in LPA No. 572/11 lI?ihaci writ petitions bearing na, WP (C) 32%8?%& ‘tfé’
{C) 3423/2010, WP (C) 439/2010, WP (C) 13863/2009, WP {C) 14178/2009. /P i
14199/2000, WP (C) 2382/2010 and WP (C) 408472010 impugning Office On:ferb a ﬁ
20.11.2003 Circular dated 7.02.2008 and Office Order da}:ed 8.04.201q |55ugd Y :‘ ‘i
MCD (Now represented by SOMC, EDMC and NDMC) levying fee and stipulating ot Eq
conditions for grant of permission for installation of temporary structures/towers o
rooftops for providing Cellular Basic Mobile Phone services. The said Writ Petitions
were decided vide order dated 29.04.2011 passed by Hon'ble Mr. justice Rajiv Sana:
Endiaw. Feeling aggrieved, MCD (Now represented by SDMC, EDMC and NDMC) filea
the LPA No. 572/11, against Cellular Operators in the LPAs as detailed hereinabove
Vide order dated 22.07.2016 passed in LPA No. 572/2011, the dispute between the
concerned parties was referred for mediation,

. The concemed parties after negotiatlons have agreed to settle their
disputes as per the terms and conditions as contained in Annéxure ‘A",

. Sh. Surendra Kurnar, Deputy Law Officer, SDMC informed that terms and
conditions mentioned in Annexure 'A' are as per resolution of the Standing Committee
and decision of Corporation. :

Itis clarified that this settlement shall be applicable within the jurisdiction
of MCD (Now represented by SDMC, EDMC and NDMC) and shall not be taken as a
precedent for other States in similar dispute.

It is also clarified that this settiement is arrived between the concerned
parties without prejudice to thelr submissions made or to be made before the Court.

The present Settiement Agreement is subject to all applicable laws, rules,
regulations etc,, including 'the Indian Telegraph Right of Way Rules, 2016 dated
15.11.2016, and these Rules shall be placed before the Hon'ble High Court of
Delhi by the parties for Its consideration.

The companies namely ATC Telecom Tower Co. and ATC Telecom
Infrastructure Private Limited, GTL Infrastructure Ltd, and Tower Vision India Pvt, Ltd.
have settled keeping in mind the status and importance attached to the National
“Capital Territory (NCT) of Delhi as the Capital of India and more importantly, in view of
“the explicit assurance by the COAI and al Its member companies to bear the entire
financial impact that the acceptance of this proposal would entail on them,

The said agreement shail be bindihg on those Operators who
participated and in agreement of the proposal of the Cellular Operators Association of
India and agreed by the Corporation, ' .

/./ £ . -
Ba

N / § o M - .
. L j//---::'fé'.?ﬁ S A
Samjay Yadav, ag}u/('j,;aa/i, Aér\:rocate for Respondent no.
Executive Engineer {Building HQ), » Cellular Operators Association of Indta

SDMC

r

\e e

Udit Ratna, Khursheed Ahmed Bhatt, Regional Netwark
- Chief Town Planner, SDMC, . Head for respondent no. 5. Aircel Ltd.




e AT 7
- 5 faseta (,u.u\)*
S.K. Mishra, Executive Engineer Sameer Chugh, Director {Legal and
{Buitding HQ), NDMC. Regulatory) for respondent no. 6, Airtel.

s
NIk eeng &1\1
34
AG{(Corporate Affairs) for

A.D. Biswas, Chief Town Planner, NDMC Anuj Bhatia, )
. respondent no .11, Vedafone  Mobile -

Services Ltd,~

T
Sanjay Kumar, Exe&:@ﬁngineer

(Building HQ), EDMC. . Vikram SingfY, Sr. Manager (Legal) for
respondent no. 12, Indus Tower Ltd.

,. _ N K
. e
Sh. Rakesh Ailawadi-Chief Engineer PankajRumar Advocate for ldea Cellular

{Building} HQ. EDMC Ltd. {respondent in LPA No. 573/11)
\ ({\,,L./"“ PR ‘(7"---_
[ v pm Jreo
Sunil Kumar Mehra, Chief Town Satik Mahapatra, Advocate for Idea Cellular
Planner, EDMC, Ltd. {respondent in LPA No. 573/11)

\n

N m.)m >
~V.P{Cegal] for ATC Telecom
Infrastructure Private Ltd.

o~

Raj Shekhar Rad, Advocate for ATC Telecom
Infrastructure Private Ltd.

oy

Parveen Sharma, Vice President, Corporate
Affairs,,

Nayan Tara far Reliance jio Infocormn Ltd.

gt

Srishty Chadha, 5r. Executive {Legal) for GTL
Infrastructure Ltd.

ety
[P ﬁ(
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-l -

b sanjeev Kurdar Trithani, DGM (Legal) for
: _ .-é Tower Visien India Pvt. Ltd.

The contents of the settlement have been explained to the parues ¢
vernacular and they have understood the same and have admitted the same to be
correct. Settlement proceedings be sent to the Hon'ble Dethi High court.

2 i At
{Dr. Sudhir Kumar jain)
judge Incharge,
Mediation Centre
. Tis Hazari Courts,
. Delht/30,01,2017

This izoroard T @ Tinkg
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at ANNEXURE ‘A’
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SUB: SETTLEMENT FOR PERMISSION FOR INSTALLATION ?.E
TEMPORARY STRUCTURE FOR CELLULAR MOEEIAS
PHONE TOWER / SERVICES FALLING IN THE AR p
UNDER THE JURISDICTION OF SOUTH / NORTH / EA

DELHI MUNICIPAL CORPORATION

{1} Standing Committee in its meeting held on 04.08.2016
_ vide Resolution No. 73 - Item No.44; and (3) the
' Corporation, vide its Resolution No. 208 dated 19,09.2016

n a5 circulated vide letter No, F.33/Corp./HC/B70/C&C dated
/”—‘—-‘J 14.10.2016, resolved

‘ ( bz {2)  Standing Committee in its meeting held on 7.9.2016 vide

FERI LR e Resolution No.151 ltem No.57 and {2) the Corporation.

e : vide its Resolution No.263 dated 17.10.2016 as
/ circulated vide letter No. F.33/corp-
r Committee/HC/988/C&C dated 8.11.2016

(3]  Standing Committee in its meeting held on 8.9.2016
vide Resolution No, 683 IJtem No.30 and (2} the
Corporation, vide its Resolution No 79 dated 26.9.2016
as circulated vide letter Na. F .33/Corporation/746/C&C
- : dated 4.10.2016.

1. Application to Delhi Urban Art Commission (DUAC) or Delhi Fire

Y Service (DFS), in cases where the tower is installed on the

\ buildings covered under the guidelines of DUAC or DFS
N wherever applicable shall be submitted at the single window.

\ NOC of Archaeological Survey of India (ASI), Airports Authority

-~ of india (AAl) (only in case if the location is marked in red zone
N in Colour Coded Zoning Map (CCZM) specified by AAl,
. wherever applicable. : .

A In sites which do not have a generator set and are powered

. only with electricity mains and secondary batteries, the

' clearance from Delhi Pollution Control Committee (DPCC) will
YL not be required.

. Delhi Metro Rail Corporation {BMRC) application shall only to
an be submitted in case the GBY / RYT is in the DMRC notified
L corridars, wherever applicable, will be obtained.

In case such NOCs have already been obtained by the
applicant company, the copy of same will be submitted to the
_ Corporation.

\ v L% {‘}y

-

Y

T



)

.. . 2. Structural stability certificate from any one of the following six
o oD institutions are required to be obtained by the Cellutsr and
T L Basic Cellular Operators{registered IP-1:

{2} indian Institute of Technology (NT). Delhi:

{b) Indian institute of Technology [IIT}. Rogrkeee;

{c) Central Building Research Institute {CBRI). Roorkee

{d) Rail india Technical & Economic Services Lig
{RITES), Delhi; .

{e) National Council for Cement & Building Material, 34
. KM Stone, Dethi Mathura Road, Faridabad
{Haryanra);

(f) Any Government Engineering College in Delh and

", Mational Capital Region;
9 7,
W 3. in case of bulldings which were unautherized or which may be

so declared at a later point of time, permission for installation
\ (_/Q)— g of tower shali be granted on fulfillment of ali the conditions,

A) However, that shall not imply any change whatseever in [he
’ . status of the unauthorized building and shall be without
/}) prejudice ta the right of MCD to demelish the said building
A through the due process of law. MCD will infarm the
concerned licensee/ registered IP-1 in advance {beiare
15 working days} or as per the Court Order on the
demolition and grant sufficient time to remove the
)’“f: equipment.

i An indemnity Bond to this effect will be submitted by the

P company. But the Corporation will not be liakle to inform the
-, Cell Tower Operator or infrastructure provider before taking
action against the unauthorized building.

4. The licensees or registered IP-1s may share the towers for
fixing their respective antennas provided that the prescnbed
4 conditions are duly fulfilled so as to ensure curtailing of
/ muitiple towers and optimizing the use of the existing ones
> There shall be no additionat charges for the sharing of towers.

5. As per guidelnes of Department of Telecommumicatons
{DOT), a Copy of application for Standing Advisory Commictee
on Frequency Allocation (SACFA) clearance acknowledged by
WPC Wing of Departrment of Telecommunication, Govt. of Ind:a
with registration number for the individual locauon wil! be
submitted alongwith the application for new towers 0 the
Corporation and the SACFA clearance, when obtained will be
submitted within 6 months of granting permission. The self-
declaration in this regard will be submitted by the applicant. In

&
ok - - case of existing mobile towers the SACFA clearance, wheraver
oy ) available, will be submitted alongwith the application n the
Corporation:
) A
/-;/
L/
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9

For sites to be installed in the areas marked under r:g
zone as per CCZM specified by AAL NOC from AAY SAC
clearance will be submitted. ‘

Further, compliances of Clause No 9.2.5{c) and (d), aﬁe:
g 2.5(b) 1n Chapter-9 (Prowistons for Structural Safety. Na;!fllrc':j
Disaster, Fire and Building Services) of the newly notifie
Unified Building Bye-Laws-2016 shall be ensured,

«  FEE :The Fee will be as below: .

2 Towers Roof Top Tower (RTT] /Ground Based Tower (GBTIY
Ground Based Mast (GBM) until jan 1, 2015.

i Forthe period 08.04.2010 to 31.12.2014

“Rs. 150,000/ for 5 yoars irrespective of sharing with effect
from the date ol installation

o Prospective from 01 01.2015 for RTT/GBT/GBM -

' Rs.200.000/ for 5 years wrespective of shanng
with effect from the date of installation

¢. For towers installed pnor to 1ssue of polcy dated
08.04.2010 of erstwhile Municipal Corporauon of Delh
under the Policy of 2003, if charges were previously
deposited under the prewigus policy of the year 2003, then
ag additonal charges shall be required to be submutied If
such fee was not pad. then the fees payable shall be Rs.
100.000/- til 08.04 20G10. For subsequent years. charges to
o2 paid as per a & b above.

d. Pole sites: Pole sites per Operator up to 12 M height

i. Rs.20,000/-
. Duration 5 years
m. With effect from 01.01.2016

¢. Ali payments made under protest as per the interim Qrder
of the Deiht High Court dated May 31. 2010 shall be
adjusted against amounts to be pad as specified above.
either for the sites installed between 2010 - 2014 and also
post January 2015

7 The hicensees and reqistered tP-1s shall be responsible for any

darnage to life or property caused by the Pole/Tower/Mast, in
tase 1t 15 proven that the damage has been caused solely due
to Pole/Tower/ Mast. Accordingly, an indemmity Bond i this
regard will be submitted :

R
| it
Wy
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8. For providing generator set for new mobile tower and tower '

instatied till 01.01.2016. a copy of the type test cemificate
issued by Automative Research Association of India [ARAN O

- ' the manufactures of the Diesel Generator {DG) Sets 85 pe”
guidelines issued by DOT will be submitted alongwith the
application. '

For generator set installed on mabile towers installed prior to

01.01.2016, certificate from Delhi Pollution Control Committee

{DPCC) or its authorized agency will be submitted within &
: months of date of issue of this Policy,

P _ 9. The Operator shall ensure the safety guidelines 1ssued by DOT

@M/’}"WJ in this regard. However, a Self-Declaration in this regard will be
/ submitted by the applicant.

10. The responsibility and authority for sharing alongwith requisite
fee shall lie with the applicant company.

11. The complaints relating to EMF emissions, if any wilt be referrec
tc; Department of Telecommunication/ TERM Cell. Government
of India.

12.The mobile towers installed without permission post-issuance of
| this Policy will be regularized as per rules alongwith the penally
‘f} . @ 25% of the requisite permission tee as per clause 6.

13, The applicant will submit as below:

R A. For CGHS: NOC/ Copy of Agreement from the
< Management Committee/ Administrator;

- . B. For DDA/ Group Housing: NOC/ Copy of Agreemert
from RWA of that Group Housing:

C. For plotted development:

{a) For RTT & GBT - NOC from all the owners of
the building and Copy of Agreement from
owner of roof rights.

(b} For RTPs - Copy of agreement from owner
of roof rights. :

14.Application

(a} The application will be submitted by Teecor
Service Provider. Company or Infrastructure
Provider Company having valid license from the
Department of Telecommunication, Gowt. of Inda

(b) The applicant company will submit  the
building plan and . location plan of the existing

t

{ - | ‘ ER)
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V\r .}V



building duly signed by the applicant 2nd
Structural Engineer for RTT and RTPs.

(c} Copy of relevant licensefinfrastructure provider
registration certificate of the company issued i::yf
the Department of Telecommunication, Govt. ©
india is to be given. N

{d). In case of violation of the terms & conditions. the
permission may be withdrawn after granting
opportunity of hearing to the applicant.

2 15.Revised guidelines shall be prepared from ume to time based

2 ! of

&Mﬂ, "V;, or the gqudelines issued by the Oepartment ¢

‘ — Telecommunications, Government of India and the policy 0

the Corparation.

(.
%\.
N 16.Checkiist which will-be applicable from date of issuance of this
Policy: '

‘List of Documents toc be submitted to Municipal
e Corparation:

th For RTT GBT/GBM

a, . Application submitted to Delhi Urban Art Cormmission.
wherever applicable;
k. Application submitted to Delhi Fire Service, wherever
e applicable;
. ‘ ¢ Stryuctural Safety Certificate:
d. SACFA Application;
e. Self-declaration for SACFA clearance. when obtained,
within 6 months;
t. Copy of type test certificate issued by ARAL to the
manufacturer of the DG sets, if applicable;

{ g. Indemnity Bond as per clause 3 and 7;
\ h. Self - declaration as per clause S;
\ - i. The applicant will subrmit as below:
(a) For CGHS: NOC/ Copy of Agreement from the
f Managerment Commitiee/ Administrator:
..
g (b} For DDA/ Group Housing: NOC/ Copy .of
R ) Agreement from RWA of that Group Housing:
- (c) For plotted development:
Ot ‘ 1. For RTT/ GBT/GBM - NOC from all the
o owners of the buiding and Copy of
e Agreement from owner of roof rights.

2. For RTPs - Copy of agreement from
' owner of roof rights. '

., j. Tower/ mast design duly signed by the applicant ang
Structural Engineer:

-7 b
'
\E
~
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k. Copy of relevant hcensennfrastruciure o7V 487

) reqistration certfficate of the company .ssaea cy Wre

Department of Telecommunication, Governmen: ot
India is to be given,

For Pole sites

a4 Application made to Dellw Urban Art Commissio”
wherever applicable:

b, Apphcation made to Delh Fre Serv s A7E878.87
appitCable

¢« SACFA Applcation,

4. Seif-declaration for SACFA clearance when Gola nE32
withun & months;

¢ Copy of type test cerhficate 1ssued by ARA 10 tne
manulacturer of the DG sets, if apphcable

f. inoemmity Bond as per ¢clause 3& 7

g Seil - declaration as per clause 5 & 9

h The apphcant vall subrmt a5 below

For CGHS; NOC/ Copy of Agrgemur: oo "%
Management Commuttee/ Adminisiraic”

n. For DDA/ Group Housina: NOC/ Copy of
Agreement from RWA of that Group Housing

i Forplotted development

| For RTT & GBT - NOC from 3 tr& Jnre’d
of the buﬂdl’\g ang Copy af A;r.:..z-re»-
from gwner of roof ngnts

2. FEor RTPs - COD)" of agreemant frmep
owner of rogf rgnts

I Copy of relevant hcensefinfrastructure 5SS, Jer
registration certificate of the company 1556€C &, 8
Department of Telecommunicanon. Govt o' 23 3
to be given.

17 Processing of Applications:

a

The concered Zonal Engineer will act as @ Nodal Off cer for
granting permission for new mobile towers ara ‘o
regularization of existing iltegal mobile towers as per iaw

b All apphcations will be processed as per the above setticment

|4

Pernussion shall be graoted 10 @ time boung rManner whics
chall not exceed 30 (thity} calendar days front *ne nge =
hkng of applicaton. (M cases where A @slgrmy oRov
(such as DUAC, DFS, AAL DMRC AS et 'z v

be treated as deemed pernussion

o

;'/.,
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i)

a\(

will canuannce one all
4 No. L0) are

30 « alendar days window loi clearance
the documents (as per the check-list givan in Par
submitled.

will forward the Appliciation wilfun
07 working days of receipt by the concerned Nodal Officer for
permission from agencies other than Municipal Corparalian
{surh as DUAC, DFS, AAL DMRC, ASI, etc.),

empt the applicant from

The Municspéi Corporation

The deemed perrission will not ex
deposition ol application charges and submission of requisite
documents and clearances. The application will be submitted
by the applicant company along ownership document of the
building / fAloer, NOC / agreement of the owner and other
reguisite documents and fee. The cases having all the requisite
documents will be referred to other Departments as applicable
within 10 days. The deficlency, if any, will be communicated by
the Building Department to the applicant company within 10
days and after receipt of all the requisite documents, the case
will be forwarded to other Departments as applicable within
next 10 days. After receipt of the clearances of all the
Departments, as applicable, the permission will be granted
within 10 days.

. A copy of the permission will be sent by Building Department

to A&C Department for imposing requislte tax,

. &W phamde
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{APPLICATION FORMAT FOR RTT/GBT/GBM)

REF NO....... o\ \/\ Dated: -

The Executive Engineer (Building],
Zone.

South Delhi Municipal Corporation,

Subject: Application for permission / repgularization with respect to installation of
GBM/GBT/RTT/site at Property no...

Reference: Settlement /Agreement dated 30.01.2017 regarding grant of pcrmxssxon for
tower installation and High Court order dated 28.08.2017 pagsed in LPA No.

satarsvessscwpadesserensnyae

572/2011.
Dcar'Sir,
1/We, Sh,........... Authority signatory of M/s (herein after referred as

“Applicant Company”) is incorporated under the provisions of the Companies Act, 1956,
having its Circle affice at _

In reference to the terms agreed in the settlement/ Agreement  dated 30,01.2017 as
approved by Hon’ble High Court vide order dated 28.08.2017, applicant is enclosing herewith
documents as prescribed in the settlement / Agreement dated 30.01.2017. Copy of the
settlement deed and copy of the order passed by Hon'ble Delhi High Court is enclosed herewith
as Annexure-A,

In pursuance of the aforesaid settlement, Clause No. 16 {I},-we are enclosing herewith
the documents as under:

Sr. Documents - : ' | Annexure
no.
A | Application made to Delhi Urban Art Commission . as per clatusr. no.l
B | Application made to Delhi fire Service  as per clause no. 1
C | NOC from ASL,DMRC,DPCC,AA! [ where ever applicable) as per clause no.l
D | Structural Stability Certificate as per clause no. 2
IE | SACFA applitation
F__| Self — declaration for SACFA Clearance when obtained within six months
G

Type test certilicdate jsened by ARAl to ‘the manufacturing of the DG set’
{(where DG Set is installed) . '

Indemnity Bond  as per Clause 3&7

Self -declarationn as per Clause §

NOC as per Clause 16.(1) {if {a)/{b}/(c)

Tower/ Mast design duly signed by the Applicant and Structural Engmeer

fad S Y o arnd

Copy of part LOP{ Site plan/ Roof Top Flan ete showing the location of the
property

M | Copy of relevant Licence / infrastructuré provider registration certificate of
the Applicant Compcmy issued by the Deptt Of Telecommunication Govt of
India.

N | Copy of Power of Attorney of the authorised signstory ol the Applicant
Company

O | Details of lees

You are kindly requested to consider our application in light of the abovc documents and grant
permission within the prescribed peuod

FoT..wee, Ltd.

Name & Designation
{Authorized Signatory)
Encl. As above




(APPLICATION FORMAT FOR RTP- Fole Site}

REF NO..oieeaeer | IS_

The Executive Engineer {Building],

Zone,

Dated:

South Delhi Municipal Corporation,

Suliject: Application for permission / regularization with respect to installation of Pole

gite at

Reference; Settlement deed dated 30,01.2017 regarding grant of permission for tower
installation and High Court order dated 28.Q8.2017 passed in LPA Wo.

572/2011.
" Dear Sir,
I/We, Shocueirn, Authoritjr signatory of M/s . {herein after referred as

«ppplicant Company”] is incorporated under the provisions of the Companies Act, 1956,
having its Circle office at

In reference to the terms agreed in the setilement/ Agreement dated 30.01.2017 as
approved by Hon'ble High Court vide order dated 28.08.2017, applicant is enclosing herewith
documents as prescribed in the settlement / Agreement dated 30.01.2017. Copy of the
scttlement deed and copy of the order passed by Hon'ble Delhi High Court is enclosed herewith
as Auncxure-A,

In pursuance of the aforesaid settlement, Clause No. 16 (II}, we are enclosing herewith
the documents as under:

Documents ' 1 Annexure

Application made to Delhi Urban Art Commission , 8s pet clause no.1
Application made to Delhi fire Service  as per ¢clause no. 1 1
NOC from AS[,DMRC,DPCC,AAL { where cver applicable) as per clause

no.l
Structural Stability Certificate as per clause no.2

SACFA application ]
Sell — declaration for SACFA Clearance when obtaimed within six

months )
Type test certificate issued by ARAI to the manufacturing of the DG set

{where DG Set is installed]
H | Indemnity Bond  as per Clause 3&7

=je{ol o|wl=E @

o

i Self ~declaration as per Clause 5 &9

NOC as per Clause 16.(I])

K Copy of part LOP/ Site plan/ Roof Top Plan ete showing the location of

the property . )

L Copy of relevant Licence /[ infrastructure provider registration

certificate of the Applicant Company issued by the Deptt, Of

Telecommunication Govt of India. ) . . __

M Copy of Power of Attorney of the authorised signatory of the Applicant
Company .

f | Detuils of fees

We request you to kindly consider our application' in light of the above documents and grant

permission within the preseribed period.
For.ess... LEd.

Name & Designation
{Authorized Signatory)
Encl. As above



A

INDEMNITY BOND \ é
{Cormmon as per clause 387)
" Applicable for RTT/ GBT/GBM/Pale Site (RTP)

This indemnity Bond is executed by Mr. Authorized Signatory of M/fs

-------------------------------------------------------------------- .

(herein after called the “INDEMNFIER”), a Company incorporated under the provisions of the
Companies Act, 1966, having its Circle office at , in favour of South Delhi Municipal
Corporation do hereby sofemnly affirm and declare as under:- '

1. That the INDEMNIEIER Is seeking permission for installation of RTT/GBT/GBM/ tower/s

Pole Site on the roof of the Property No, from the
Sauth Delhi Municipal Corporation.

That the INDEMNIFIER s Telecom Service Provider / Infrastructure Provider (category-l)
{IP-1) and is entitled to establish, maintain and provide telecommunication service /
infrastructure which inter alia includes towers, poles and other allied equipment.

That the INDEMNIFIER shall be responsible for any damage to the building and for
public safety for the temporary equipment/ poles installed on the above mentioned
Premises.

That the INDEMNIFIER hereby declare that all the condition of the settlement
agreement dated 30.01.17 shall be adhered to before and after the instal]ation of the
said RTT/GBT/GBM/ tower/s Pole Site on the roof of the Property No.

That the INDEMNIFIER shall be responsible for any dispute/ court case arises infuture in
this regard the SDMC shall be kept harmiess from the al! liabilities and the SDMC shall
be liberty to revoke the permission as granted by the SDMC and no equity shall be

claimed In thisregard.

That the INDEMNIFIER fully understands that in case of buildings, which were
unauthorized or which may be so declared at a later point of time, permission for
installation of towers shall be granted on fulfillment of all the above conditions.
However, that shall not imply any change whatsoever in the status of the unauthorized
building and shall be without prejudice to the right of South 'Delhi Municipal
corporation, to demolish the said building through the due process of law. But the
corporation will not be liable to inform the Cell Tower Operator or infrastructure
provider before taking action against the unauthorized building.

IN WITNESSES WHEREOF THE INDEMNIFIER, as aforesald, said set and subscribed his hand on
these presents on the day, month and year first above written.

(SIGNATURE OF INDEMNIFIER}
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This declaration is made by Mr.

lt"'l” ' Annexure-___

SELF DECLARATION
{As per Clause 5}
Applicable for RTT/GBT/-GBM/ Pale Site (RTE]

, Authorized Signatory on behalf of n-i/s
having its office at ' , and do herehy

undertake as under that;

1.

2.

That the Authorized Signatory is seeking permission for installation of RTT/GBT/GBM/ .
tower/s Pole Site .on the roof top of the Property No,
from the South Delhi Municipal Corporation.

That as per guidelines of Department of Telecommunications (DOT), a Copy of
application for Standing Advisory Committee on Frequency Allocatidn (SACFA)
clearance acknowledged by WPC Wing of Department of Telecommunication, Govt.
of India with registration number for the individual location will be submitted along
with the application for new towers in the Corporation and the SACFA clearance,
when obtained wilt be submitted within 6 months of granting permission.

That in the event, if the SACFA Certificate is not brovided_ within:six months, the South
Delhi Municipal Corporation shall be at liberty to take action against company
including revocation of the permission..

Authorized Signatory

fl

Mame

& Designation.



\ % . Annexure- __
SELF DECLATATION

(As per Clause 9) "
Applicable for RTT/ GBT/GBM/Pole Site (RTP)

This declaration is made on this by Mr. S , Authorized
Signatory on behalf of ‘ R __having its office
at , and do hereby undertake as under that;

1. That the company is seeking permission for 1nstall,at§6n of RTT}GBT/GBM/ tmfver/s
Pole Site on the roof top of the Property No, -___from
the South Delhi Municipal Corporation.

2. The company shall ensure compliance with the Safety guidelines issued by DOT in

regard to the operation of Telecom Towers/ Pole Sites and the company shall be

- responsible for any damage to the bullding and for public safety for the temporary
equipment/ poles installed on the above mentioned Premises.

3. Thatthe Company hereby declares that all the condition of the settlement agreement
dated 30.01.17 shall be adhered to before and after tt'_\e installation of the said .
' . RTT/GBT/GBM/ tower/s- Pole Site on the roof of the -Property No.

Authorized Signatory

Name & Designation.

O N 1 BN
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Policy for permission of setting up Communication Cellular Moblle ") Py

Towers on Wheels {CoOws) in south Dethi Municipal Corporation areas.

Govarnment of india, Ministry of Communication (Dept. of Telecommunlcation] has notified
rules to regulate underground infrastructure (Optica! Fiber) and over-ground infrastiucture (Mobfle
Towers) Kules vide Notification dated 15" November, 2015, which was published in Gazette of India
on 16 November, 2016.

A perusal of the notification by the Law Dept. shows that the SDMC belng a local authority is
covered under the definition of appropriate authority and It can exercise the powers with respect to
framing of policies, terms and conditions within the rules framed by the Central Govt. and conditlons

+ governing the license u/s 430 of the DMC Act, 1957.

COW is a temporary structure and can be installed at public ptaces, Markets, parks, on Road
sides, Parking areas & Open spaces within Departments’ premises & any other place, as deemed fit
by SDMC. :

I. Any telecom tompany/service  provider having valid license from the Dept of
Telecommunication, Ministry of Cammunications, Govt. of India can apply for grant of permission
for installation of COW within the jurlsdiction of sOMC, on following terms & conditions:

1. The Cellular on Wheels {COW) shall be set up In public places like parking lots, parks, markats,
other vacant spaces and along road sides (wherever possible) etc.

2. The maximum area per COW shall be allotted upto 50 sq.mtrs. with maximum width up to 8
meters (including the space required for guy wires fanchor wires etc.).

3. The monthly rental charges for the land allotted for COW shall be @ Rs:339/- (Rs. Three
Hundred Thirty fNine only} per sq.ft./per month + applicable taxes (including co-sharling with
other Telecom Service Providers). The monthly rental charges for the land aliotment shalt be
enhanced after every three years @ 8% per annum, compounding on yearly basis. Besides, the
revision of rates will be within the ahsolute discretion of the SDMC.

4. The SDMC will provide bare space for placement and operational requirement for the COW for a
maximum perlod of three years and minimum period of three months and the telecom
compahy/service provider will follow all relevant guidellnes of Department of Telecom, TRAIL,
etc, In this regard. If the telecom company/service provider need to operate the allotted land
after completion of maximum period of three years then the telecom company/service provider
can apply three months .
prior to expiry of three years period of the allotment and the request/application of the telecom
company/service provider will be treated as AFRESH.

5. The location of the site will be finalized after conducting the joint survey with the SDMC staff as
well as the representative from telecom company/service provider and the decision of the
SO C will prevail.
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Since the COW is a temnporary structure and can be installed at the following places =
a) Public places ’

b) Markets,

c) Parks,

d} On Road sides,

e} Parking areas &

f) Open spaces within Departments’ premises

g} Anyother place, as deemed fit by SDMC

For joint survey and finatization of the location of the slte, teams can be formed at Zonal lavel
comprising of officlals from Building Department, Maintenance Department, f.p. Cell [for ‘', ‘b, o
‘e’ & 'g’ above), Land & Estate Dept. (for ¥’ above), Horticulture Department {for ¢’ above) and
representative from the respactive telecom compa nyfservice provider.

6. SDMC in its own capacity reserves the right to out-rightly reject any application without
assigning any reason. :

7. The maximum helght of any structural element installed with COW will be upto 30 mtr. above
the ground level at any location.

8. The COW shall be Installed for the enhancemeént of mohile signal and the SOMC will reserve the
right ta ensure that thete is no violation of the same.

9. The telecom company/service provider shall take the site on “As Is where is basis”.

10. All the sites will be tentative and are subject to change of site by SOMC for which the telecom
company/service provider will not seek any adjustment in the monthly rental charges or any
claim, compensation, damages or any other constderation whatsoever. It witl be the absolute
discretion of the Corporation to direct re-lacation of the already allotted site In case of any need
as may ba deemed appropriate by the Corporation. : o

11. The Infrastructure facilities such as. electric connection shall be arranged by the tefecom
company/service provider and the cost of electric connection Including cabling, penal, electric
meter; electric charges and other ancillary charges, shall be borpe by the company/service
provider. The telecom compa ny/service provider will ensure that all the electric wiring, gazettes
are used and malntalned properly and are In good conditlons.

12. The space up to the maximum of 50 sq.mtrs. will be considered Including all these facilities and
no excess space will be covered by the telecom company/service provider on any pretext.(it will
be the absolute discretion of SDMCto determine and allow the space upto 50 sq.mtrs.}

13. The telecom company/service provider at its own cost shall take the necessary statutory
permissions / certificates If required for the same from any other agency of dept. as per law and
will submit the followlng documentsi- :

a) The telecom company/service provider will indemnlfy the SDMC to keep harmless from all
losses / damage/ fire. .

b) WMo Objection Certificate from Archaeological Survey of India (ASt] (wherever applicable)

¢} Mo Objection Certificate from Airports Authority of India {AA1} {only in case if the location is
matked in ‘Red’ Zone in Colour Coded Zoning Map (CCZM) specified by AATL

d) As per guidelines of Department of Telecommunications {DOT), a copy of application for
standing Advisory Committee on frequency Allocation (SACFA) clearance acknowledged by
WPC Wing of Depattment of Telecommunication, Govt. of India with registration number for
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the individual location willbe submitted along with the application for new towers inthe
Corporation and the SACFA clearance, when obtained will be cubmitted within & months of
granting permissian. The self-declaration in this regard will be submitted by the applicant. In
case of existing mobile towers the SACFA clearance, wherever available, wiil be submitted
alangwith the application in the Corporation.

The telecorm company/service provider shall install/operate the COW within the designated site
and shall maintain the same In neat and sanitary conditlons and comply with alt applicable laws
of the country. )

The telecom company/service provider shall ensure high standard of hygienic and cl
as to create a clean and healthy environment 1o enhance the image of SDMC.
telecom company/service provider fails to maintaln the same, the fine as per applicable laws will
be imposed on it. In this regard, the directions/guidelines of the Hon'ble Court or the
departments/agencies shall be followed.

Ariy physlcal {or otherwise) damage of injury to the commuters ] passershy due to lapse on the
part of the telecom company/service provider will be the sole responsibility of the telecom
company/service provider anly and the SDMC will have no legal obligations or liabilities towards
the injured. The telecom company/service provider will indemnify and can be indemnified the
SDMC for any losses on this account. ]

The telecom company/fservice provider will ensure that fire detection; fightening and speciél
measures are installed at the applicable site and are kept in good condition.

The telecom company/service provider agrees voluntarily and unequivocally to provide un-
fettered access to the authorized representative of the SPMC for inspection at any time and
agrees voluntarily and uneguivocatly to abide by and comply with all Instructions as may be
indicated by the SDMC. Nan compliance will be treated as breach and permission, so granted,
will be revoked.

Encroachment: - The telecom company/service provider will strictly not encroach upon any area
and shall rastrict to allotted site only. In case, the telecom company/service provider encroachas
upon the public fand, the SOMC reserves the right to revoke the permission and forfeit the

interest free performance security.
Security Arrangement: - The telecom company/service provider will ensure safety and security

of the equipments instalied at the allotied sites and will be responsible for safety and security of
the sites, The SDMC In any case wili not take any responsibility of theft/ loss.
No Signage: - The telecom company/service provider shall not be allowed to install any type of

eanliness 50
tn case the

" signage (commercial/non—commerc(al) for any purpose inside/or outside the sites. In case, the

telecom company/service .
provider Installs any type of signage {commerclal/non—commercial] for any purpose insidefor
outside the sites, a fine of Rs.10,000/- [Rupee Ten Thousand)} per day per site will be imposed
upon the company/service for 2 maximum period of seven days, after which SDMC reserves the
right to revoke the permission w.r.t. such site(s) without any notice/communication.

Compliance with the Law: - The sites and the fixtures and the appurtenances thereto conform to
every applicable requirement of law ot duly constituted authority or the requirements of the
carriers of all insurance on or relating to the sites. The telecom cornpany/service pravider at its
sole risk and expense, at alt times during the term thereof promptly comply with all such
requirements. The telecom company/service provider shall cornply with all applicable statutes,

ot
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rules and regulations of central, state governments, municipal bodies, and all applicable rules

and also reguiations of the Deltl Fire dapartment. The telecom company/service provider shall

comply with and abide by the judgments passed from time to time by Hon'ble Supremse court /

High Court or any other judicial/quash Judicial body/authority. The same shall be the
responsibility of telecom company/service provider.

The selection of site for installation of COWSs and its operation shall be such that it should not
disturb the free moments of the traffic/public and shall preferably pe away from the
school/hospital and places where heavy traffic and public movement is being done.

The COW may include the base of the tower on Wheels subject to fulfiiment of the safety

measures and structural stability. :

For providing generator sat for COW, @ copy of the type test certificate issued by Automotive
Research Assoclatlon of India {ARA1) tothe manufactures of the Diesel Generator (D} Sets, as per
guidelines issued by DOT will be submitted along with clearance of DPCC.

“The telecom companylsefv[ce provider shall ensure the gafety guidelines jssued by DOT In this
regard. However, 8 self-Declaration in this regard will be submitted by the applicant.

For COWSs existing before Isste of this Policy, telecom company/service provider, at the time of
regulatization within 30 days of notification of Palicy, will have to pay arrears from the date of
thelr existence with penalty @ 258 over and ahove the monthly rental charges. If any COW Is
found installed without permission after 30 days of issue of this Policy then It shall be
regularized after payment of penalty @ 50% over and above the monthly rental chargas. The
cental charges as well as the penalty will be charged on monthly basis. For date of existance of
COW, the telecom company/service provider will have to submit an affidavit atong with other
requisite documents. .

After explry of the period of permission due to efflux of time or termination of the parmission
whichever is earlier, a 15 days period wili be provided to the telecom company/service provider
to remove its material from the sites and peacefully tandover the vacant sites.

The telecom company/service provider shall vacate the sites by taking away all Its articles and
hand over the vacant sites before such period otherwlse the SDMC shall have the right to seize

these materials. Unauthorized occupancy charges (equivalent to twice the monthly rental

charges) will be levied after expiry of such 15 days Grace Period.

Transfer; The telecom company/service provider, during the tenure of permission shall not
transfer, assign or part with the sites or any portion thereof permanently or temporarily to
anybody else and shall not be allowed to take any person to share the towers, except in
accordance with this permission, without the prior permission of the SDMC.

Assignment-and Subletting: - Any form of asslgning the right to the permission of subletting the
whole or part thereof of the sites, will strictly not be allowed at any point during the period of
permission and violation of the same, will lead to the revocation of the permission, with the
SOMC reserving the right to forfelt all interest free performance security and payments made.
Duration of permission period: « The parmission shall be for a period of 3 {three) years from the
date of issue of permission letter. Such permission would remain applicable subject to fulfilment
of the terms and conditions, and such permission should expire with efflux of time. The monthly
rental charges will be charged from the date of issue of permission letter.

Compliance with applicable Laws: -The telecom company/service provider shall bear ali salarles,
wages, bonuses, payroll taxes or accruals including gratulty, syperannuating, pension and

provident fund contributions, cantributions to worker’s tompensations funds and employees

state insurance and other taxes and charges and all fringe and employee benefits including
statutory contributions In respect of such personnel as per law and it is agreed they shall at no

P\ &
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paint of time be or construed to be employees of the SDMC and the telecom company/service
provider shall be solely responsible for compliance with all Labour laws which shall include all
[iabilities of the Provident Fund Act, ESt Act, Workmen's Compensation Act, Minimut Wagas Act
and other Labour Welfare Act in respect of its personnel. )

33. Employees conduct: - The telecom company/service provider shall ensure that all persons
employed behave in an orderly and diseiplined manner and that the sald employees are
prohibited fram carrying on any unfair activities, démanstrations in the vicinity of the site.

34, For dispute of any kind, the jurisdiction of courts will be Delhi only.

1L FEE STRUCTURE:-

Administrative charges = Rs. 10,000/- (Rs. Ten Thousand} per COW. (MON-REFUNDABLE)

Amonthly rental charge for land allotted Is Rs.339/- {Rs. Three Hundred Thirty Nine only} per sa.ft./
per month.

For COWSs existing before Issue of this Policy, telecom company/service provider, at the time of
regularization within 30 days of notification of Policy, will have to pay arrears from the date of their
axistence with penalty @ 25% over and above the monthly rental charges,. |fany COW is found
installed without permission after 30 days of issue of this Policy then it shall be regularized after
payment of penalty @ 50% over and ahove the monthly rental charges. The rental charges as well
as the penalty will be charged on monthly basis. For date of existence of COW, the telecom
company/service provider will have to submit an affidavit along with other requisite documents.
Applicable taxes )

After Issuance of permission letter by the SDMC, the telecom company/service provider.should
submit three months advance fee and two months of fee as security deposit. Security. deposit will
be refunded after expiry of the allotted period. 1If security is deposited In the form of Bank
Guarantee then the validity of Bank Guarantee will be periad of permisslon plus three months. The
Bank Guarantee should be drawn on any Nationalised Bank within the jurisdiction of Delhl only.
payment Terms: The advance amount equivalent to three months rental charges paid by the
telecom company/service provider shall be adjusted towards the monthly rental chargas for first
three manths In respective first three months.

Thereafter, the telecom company/service provider shall submit to the SDMC, the advance monthly
rental charges per month for each site and other dues, if any, on or before 7" day of the month
through online payments.

Non-payment of monthly rental charges and other dues within the prescribed date will constitute
breach of the terms of permission and shall render the permission liable ta be revoked. Besldes,
the telecom company/service provider shall pay an Interest of 15% per annum on the amounts of
permission and other dues payable remalning outstanding after the due date and falling in arrears.
interest shall continue to accrue till the monthly rental charges and other dues are finally squared
up. Such interast shall be charged for the full month If the payment of manthly rental charges and
other dues are not made by the due date with arrears, If any.In case, payment remain outstanding
for a maximum period of 45 days, the permission shall stand terminated.

e
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Application for grant of permiséion wili be submitted by the telecom companyy/service provider
having valid license from the Dept. of Telecommunication, Ministry of Communications, Govt. of

India.
List of documents to be submitted along with application to Remunerative Project Cell, SDMC,

25" ploor, Dr.S.P.Mukherjes Civic Centre, Jahawahar Lal Nehrut Marg, New pelhi —~110 002

il 5.0.P.FOR GRANT OF PERMISSION

i, Copy of relevant license jssued by the Dept. of Telecommunication, Govt. of India
‘ and copy of registration certificate of the company.
ii. The telecom campany/fservice provider will subrit the plan and tocation plan of the COW duly
slgned by the applicant and the Structural Engineer. The Plan should indude the extent of land
required for astablishment of the over ground telegraph infrastructure for COW;
iii. No Objection Certificate from Archaeologlcal Survey of india (ASl) {wherever applicable}
w. No Objection Certificate from Afrports Autharlty of India {AAl} (only in case {f the location is
. marked in ‘Red’ Zone in Colour Codad Zoning Map (CCZM) specified by AAL
v. Copy of the type test certificate Issued by Autamotive Research Assoclation of India {ARAI} to
the manufactures of the Diesel Generator {D) Sets, if applicable, along with clearance of DPCC.
vii Self-declaration of SACFA Clearance, to be obtalned within six manths.
vil.  Indemnity bond / Affidavit as per clauses mentloned at SLNe. 13,156,258 26 ahove.
vii.  The telecom company/service provider wiii submit an (ndemnity Bond indemnifying the SOMC
to keep harmless from all losses fdamage/ fire.
x. Certification of the technical design by a structural engineer attesting to the structural safety of
the over ground telegraph Infrastructure of COW;
%.  The names and contact detalls of the employees of the telecom company/service provider for
the purposes of communication In regard to the application made; '

TIMELINES
S.No. Action Time frame
1. Scrutiny of documents submitted by the telecom | Within 07 days of receipt of
company/service provider application
2. loint Inspection of site(s) by the following Members/Team: Within 07 days of scrutiny of
{i) EE(B)/of the zonefarea or his representative documents and if the

{ii) EE(M) of the zone/area or his representative documents submitted are
(iii) AC/RP Cell or his representative (except in | found in order
case of Park}
(iv) Representative of Land & Estate Deptt.
v} - Representative from Horticulture Deptt. (in

case of Park)
. (vi) Representative of the telecom
company/service provider
3. lssuance of Letter of Acceptance Within 07 days of joint
inspection, [f site found
feasible.
4. Deposition of Advance Monthly Rental Charges {equivalent Within 15 days of issuance

to 03 months monthly rental charges} & security deposit | of letter of acceptance
(equivalent to 02 months monthly rental charges)
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Grant of permission

Within 07 working days of
completion of all formalitias
including  deposition of
advance monthly rental
charges secutity deposit
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1 Dateof Name of . Ward
S.No. Permission Operator Location of Tower No.
) 30-Jan-10 CELIANGE | P.NO.59/60 KEENO. 99/24 VILLAGE PALAM 51
-Jan- TELECOM | RAJAPURY BLOCK -M NEW DELHI- 59 W.NO. 145
> 4Feb-10 | INDUSTOWER RZ C-176 F/F KHNO. 120/10/1 VILLAGE PALAM 51
-re 4 LTD. COLONY GALINO.- 3 MADHU VIHAR NEW DELHI
3 9-Jun-06 MTNL K-27, RAJ APURI 51
4 15-Dec-06 IDEA P.NOF-18, GNO.12, RAJAPURY 51
5 OMar07 | BHARTI AIRTEL P.NO.%Z—D—129, KANO.127/8, VILL. PALAM, MADHU | ¢4
SEANGE | B-169 MADHU VIHAR UTTAM NAGAR NEW DELHI-
6 , 30-$an-10 INFRATEL 50 WNO. 148 ' ] 51
7 S-Ane-10 TTmeo | PNO.17 (OLD), A-1/153, A-1 BLOCK, KH.NO.112/20, 51
P SERVICE | DEFENCE ENCLAVE, MADHU VIHAR, VILL. PALAM
8 10-Dec10 | 1DEA CELLULAR | P.NO.9, VILLAGE RAJAPUR], DWARKA 51
P.NO.9, VILLAGE RAJTAPURL, PALAM MATIYALA
9 20-Dec-10 IDEA CELLULAR ROAD, DWARKA. 51 :
10 | 11-Mar-05 IDEA RZ-36, A/2, MAIN PALAM ROAD 52
11 | 19-Dec-06 IDEA PNO.RZ-B/123, MAHAVIR ENCLAVE 52
o PNO1-20, KELNO 84722, PALAM, MAHAVIR
12 13-Apr-10 -_FATA INFT)‘LT.D‘. ENCLAVE ‘ | ] . . B2 |
M RELIANGE - | J-52; CARVED OUTOF KHNO.16/25/1, NANDA -3 |~ e
| 15May09 | NERATEL | BIBCKMARAVIRENCLAYE, (- w2 Pt
14 afebio | NOUSTOWER |KH No~76/14/1 VILLAGE PALAM MAHAVIR VIHAR |
LTD. SEC-1 DWARKA NEW DELHI
15 11-0ct.06 | BHARTIAIRTEL | RZ-L/76, VITAY ENCLAVE, M-BLOCK 52
P NORZ-C- 8/A, NANDA BLOCK, MAHAVIR
16 29-Dec-06 BHARTI AIRTEL ENCLAVE 52
RELANGE | RZ-B2/1 VITAY ENCLAVE SHIV MAIN MKT PALAM
17| 30an-10 INFRATEL | ROAD DWARKA. WNO. 147 52
nousToner | 02 KENO. - 7 KENO.- 76/1372 VILLAGE PALAM
18 4-Feb-10 S TOWER | (9) RZ-C-23 MAHAVIR VIHAR DWARKA NEW 52
) DELHI
TTINFG | P.NO.RZ-B-3/126-A, KHNO6/19 & 6/22, VIAY
ig 13-Apr-10 SERVICE ENCLAVE 52
VODAFONE | HLNO.H-4/88, MAHAVIR ENCLAVE, BENGALI
20, | 10-Dec-10 ERaAR COLONY 52
21 | 20.Dec-10 | IDEA CELLULAR | P.NO.CD-110, MAHAVIR ENCLAVE, PART-IL, 52
RH, NO. 300, SITUATED AT INDRA PARK VILLAGE
22 | 294ul04 RELINGE | \ASTR PUR 53
23 5-Apr-10 TTINFO | KHNO.628, VILLAGE NASIRPUR, INDRA PARK, 53
p SERVICE | MAIN ROAD, PALAM COLONY
P NOWZ-127-A, GALINO.2, SADH NAGAR, PALAM
24 | 20Dec10 | BHARTIARTEL | oy ony 53
o P.NO RZ-0, MAIN ROAD, INDIRg;PARK, PALAM
25 | 28-Dec-06 | BHARTIARTEL | woranry 53
26 | 11-Aug-05 MTNL RZ-443-C, G.NO.24, SADH NAGAR-II 53
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110045
HUTCHISON | Plot No.B-224-25, Dwarka Complex, Sec-7, Dwarka, New
61 | 16-Jan-07 ESSAR Delhi i * 54
62 | 16-Jan-07 TELEgg;thES K-24, Rajapuri bus stand Chowk, Dwarka, New Delhi 51
63 3-ul-07 1DEA Plot No.168, Nasirpur, Village Palam, New Delhi-110045 54
~ HUTCHISON | Prop. No.RZ-C-38, Shiv Market, Vijay Enclave,
64 9-0ct-07 ESSAR Durgapuri, New Delhi 52
65 28-5ep-07 BHARTI AIRTEL | Prop. No.WZ-791, Village Palam, New Delhi-110045 54
. . Property No.25, Kh.No.1 5/3, Mahavir Encl., Gurudwara
66 | 17-Mar-18 | RelianceJio | Road, Gali No.10, Village Palam 52
67 | 1o-Mar18 Reliance Jio 5::3{;2% ggf-2f70:A, Kh.No.78/16/2, Mahavir Enclave, 52
68 10-Mar-18 Reliance Jio ;r:,:aiﬂ%g;f-z' Khasra No.92/6/1, Gali No.16, Sadh 53
69 19-Mar-18 Reliance Jio | Property No,WZ-939, Badiyal Palam Village 54
70 19-Mar-18 Reliance Jio | Property No.G-1/24, Gali No.30, Rajapuri, Uttam Nagar 51
Bharti Aidel | Property No.WZ-862/6, Gali No. 16, Sadh Nagar, Palam
7 2-Jul-18 Ltd. Colony, New Delhi (23872) 53
72 o-Jul-18 Bha&i é\irtel Property No.A-1/229, Madhu Vihar 51
Property No.RZ-A-27/2 (Old No.26), Out of Khasra
73 20-Apr-18 Reliance Jio | No.5/23/1, Village Mirzapur Colony known as Vijay 52
Enclave, Palam . )
_ ) [ Property No.64/572, HNo.RZ-B-151 (NZ-A-755), Village
74 | 29-Jun-18 | Reliance Jio | RgjNagar, Palam Colony, New Delhi 54
Indus Towers | Property/Shop No.2, Khasra No.106/25, Village Palam
s 6-Jun-18 Ltd. known as Rajapuri, New Delhi 51
_ _ Property No.B-125, Out of Khasra No.1 09/22, Village
7% 29-May-18 Reliance Jio | palam, known as Rajapuri, Bharat Vihar Road 51
Property No.3 (New No.C-191) Plot No.9 (New No.C- 192)
v ‘ . . & Plot No.1 (New No.C-193), Out of Kh.No.120/15/1/2,
77 | 29-May-18 | RelianceJio | vy oo palam Colony, known as Madhu Vihar, Uttam 51
Nagar
Property No.D-369/2, Out of Khasra No.94/23, Gali No.12,
78 | 29-Jun-18 | Reliancedio | Soch Nagar Palam, New Delhi - e 53
79 14-Jun-18 Reliance Jio gﬁ);{q{q I;Ivc:!.l]l)%l-lll&ia 18, 40 Foota Road, Mahavir Enclave, 59
. . Property No.C-713-C & C-713-B, Khasra No.28/4/2,
80 29~Jun-18 Reliance Jio | palam Extn., Sector-7, Dwarka, New Delhi 54
81 14-Jun-18 Reliance Jio I};—;;;Erty No.A-1021, Palam Extn., Sec-7, Dwarka, New 54
22 0. Jul-18 Reliance Jio ]lglgﬁtiarty No.D-125, Madhu Vihar, Sec-3, Dwarka, New 51
23 l4-Jun-18 Reliance Jio i{:ﬁﬁgo.wz-m, Dada Bev Road, Palam Village, 54
. . Property No.A-61 & A-65, JJ Colony, Phase-III, Sec-3,
84 2-Jul-18 Reliance Jio Pappan Kalan, Dwarka, New Delhi 52
85 2-Jul-18 Refiance Jio | Property No,.D-426, Harijan Basti, Palam Extn., New Dethi 54
26 l4-Jun-18 Relianca Jio El;ﬁtiarty No.C-240, Sec-7, Pappan Kalan, Dwarka, New 54
87 14-Jun-18 Reliance Jio | Property No.177, WZ-10, Village Palam, New Delhi 54
. . Property No.WZ-921 (Old No.WZ-8-A), Khasra
88 | l4-Jun-18 | Reliance Jio | N 59/11/3, Mohalla Badiyal, Village Palam, New Delhi 64
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by Mr. Mukesh Kumar Jha S/o Sh. Uday Kant Jha (ID
No.9691)

ATC Telecom | RZ-58-61, VASHISHT PARK, PANKHA ROAD
112 30-May-19 Infrastructure : 61
Put, Ltd.
ATC Telecom { PLOT NO.C-191-192 & C-193, MADHU VIHAR,
413 | 30-May-19 | Infrastructure | UTTAM NAGAR 51
Pwt. Ltd. .
RZM-3 OUT OF KH.NO. 16/1, VILLAGE MIRZA PUR
114 20-Sep-19 Reliance Jio | ABADIKNOWN AS NANDA BLOCK, MAHAVIR 52
: ENCLAVE, NEW DELHI-110045
. ATC Telecom PNoRZ-24-A, Gali No4, Indra Park, Palam, Jitender .
115 | 30-May-19 | Infrastructure | Chaurasia 54
Pt Lid.
- Bharti Aitel | E-No.C-7, Mahavir Vihar, C/o Jai Public School owned by
116 | 30-May-19 Ltd. $h. Jai Kishan Chikkra 52
117 3-Jun-19 Bhalr_ttidAIrteI P.No.RZ-2-C, Main Road, Opp. Primary School, Palam 54
118 30-May-19 Bhaﬁ c;'\Irtal House No.420-A, Sadh Nagar-1, Palam Colony 53
119 a-Jun-19 Bharti Aitel | P.No.H-3/67, KhNo.79/18, Village Palam, Mahavir 52
Ltd. Enclave
120 30-May-19 BharLt:dAirtel P No.RZ-744-A, Gali No.18-B, Sadh Nagar, Palam Colony 53
. Bharti Airtel P.No.RZ-1-3, Main Road, Palam Colony C/o Pi. Girdhari
121 | 4-Sep-19 Ltd. ¥l Memorial Nursing Home 64
PNo.RZ-C-3/154-A, Out of Kh.No.15/1/2, Village
122 20-Sep-19 Reliance Jio | Mirzapur Colony known as Mahavir Enclave owned by 52
' Smt. Poonam Jha W/o Sh. Vinod Kumar Jha (ID No.8506)
P.No.58, Out of Ki.No.104/14/1, 17/1, 2412, Village
123 14-Jun-19 Reliance Jio | Falam, Abadi of D-Block, Rajapuri, Uttam Nagar owned 51
| by Sh. Jagjeet Singh Chhonker S/o Sh. Navin Singh
124 28-May-19 Indusi- ;I;iowers Plot N_o.l, Kh.No.64/4/1/2, Village Mirzapur, Dwarkapuri 52
| tndus Towers | PlotNoJ3 9, Kh.No.10%/4, Village Palam Colony, Rajapuri,
125 { 28-May-19 Ltd. Block-T, Utiam Nagar 51
P No.RZ-C-93, Out of Kh No.76/12, situated in the area of
126 14-Jun-19 Reliance Jia | Village Palam Colony, known as Mahavir Vihar owned by 52
; Smt, Geeta W/o Sh. Girijesh Chaubey
127 3-Jun-19 Bharti Airtel H.No.I@Z-J—’I, Vijay Enclave, Near Pipal Wala Mandir, 52
Lid. Mahavir Enclave .
P NoRZ-157 (Old No.25), Qut of KhNo.7/21/2, area of
. - Village Palam Colony known as Vijay Enclave, Gali No.6,
128 20-Sep- 4
Sep-19 Reliance Jio | prohavir Enclave owned by Mr, Dharembir /0 Gugan [(13) 52
NO.9225)
P.No.3, Out of Khasra No.105/ 1772, situated in the
. . Revenue Estate of Village Palam, abadi known as Gali
129 17-Jun- ’
un-19 Reliance Jio No.8, Rajapuri Colony, Block-D-1, Uttam Nagar owned by 51
Smt. Indu Yaday W/o Sh. Amit Yadav
indus Towers | PlotNo.36-C, Khasra No.7/18/9, Village Mirzapur, Tamil
130 2-Aug-19 Ltd. Enclave, Dabri Palam Road, New Dell;-l 10045 52
. ' PNo.NZ-B-777 (Old No,RZ-62) Out of Khasra No.61/4/4,
131 9-Oct-19 Reliance Jio | Furan Nagar, Palam Colony, New Delhi-110077 owned by 54
Mr. Sandeep Jain 5/0 Sh. Jaipal Jain (ID No. 5417)
P NoRZF-1712, out of Khasra No.88/10/1, area of Village
“132 1 10-Oct-19 Reliance Jio Palam, colony known as Mahavir Enclave, F-Block, owned 52
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Prop. bearing as Plot No.RZ-UJ-12, Nanda Biock, Mahavir

\’\\L

ATC Telecom . . .
s Enclave, Near Sai Mandir, New Dethi-110045 Owned by
151 6-Aug-20 lnfrPavsttrEfdture Smt. Prema, Smt. Pushpa and Sh. Deep Pant (ID No. 52
T 538397)
Prop. bearing as RZ-686/Z 20, Main Road Palam Colony,
: C Tel P- 5
152 1-Sep-20 ﬁl;,-astfuiﬁg New Delhi-110045 (John Players Showroont) Owned by 54
Pyt. Ltd. Sh. Dayanand S/o Sh. G L Aggarwal (ID No.452620)
ATC Telecom | Prop. bearing as D-1/18, Palam Extn. New Delhi-110045
153 6-Aug-20 Infrastructure | Owned by Smt. Kamlesh W/o Sh. Vipin Kumar (ID No. 54
. Put. Lid. | 538475)
Prop. bearing as RZ-D-1/5, Kh.No.74, Mahavir Enclave,
1 -Feb- Indus Towers | Main Palam Dabri Road, New Delhi-110045 Owned by 52
54 4-Feb-20
. Ltd. Ms. Keilash Rani W/o Ramji Dass (ID No. 1284581)
Prop. bearing as RZ-B1/88, Gali No.2, Vijay Enclave,
: yen. Indus Towers | Village Mitjapur, Palam Road, New Delhi-110045 Owned
155 17-Dec-20 Ltd. by Mrs. Santosh Khanna W/o Sh. O. P. Khanna (ID 52
No 1308964)
156 | 6-Aug-20°

Prop. bearing as RZ-25/B-14, Indra Pack, Palam Colony,

ATC Telecom
S Main Road, New Deihi-110045 Owned by Smt. Vijay
187 | 21:8ep20 | Infiastuoture |y Loy Ut i Gh Rakesh Kamar Gupta (ID No, 5
T 578480)
7o T | S T TR
e illage Palam Colony, avir Vihar, Delhi- ,
198 | G-Aug20 ) InfESMGIE | oumed by Sh. Satish Yadav S/o Sh. N Singh Yadav (@D | °2
No.577221)
_ ATC Telecom | Frop. bearing as WZ-601, Kh. No.64/10/2, Raj Nagar,
159 17-Aug-20 Infrastructure | Village Palam, New Delhi-116045 owned by Sh. Anil 54
Pvt. Lid. Kumar Tanwar 8/0 Mannu Ram (ID No. 578005)
Bharti Airtel Prop. bearing as RZF-36, A2A, SBI Bank Building Raj
160 23-Nov-20 ud Nagar-1, New Delhi-110077 owned by Smt. Arti Solanki 54
’ Wio Sh. Raj Singh Solanki (25650) .
Prop. bearing as H. No.RZM-157, Kh.No.7/21/2, Gali
Heh. Bharti Airtel | No.6, Vijay Enclave, Mahavir Enclave, Palam Colony,
161 | 13-Feb-20 Lid. New Dolhi-110045 Owned By Sh. Dharambir S./o Sh. 52
Gugan {18018)
ATC Telecom Prop. bea‘ring as ]?:—3/ 126-A, Kh, No:6/ 19, Vijay Enclave
162 9-Jan-20 Infrastructare | &v¢a of Village Mirzapur, New Dethi-1 10046 owned by Sh. 52
Put. Ltd, Ram Aashre Yadav S/o Sh. Gaja Ram Yaday (ID
No.587833)
Prop. Bearing as E-530 Situated at Palam Exin. Sec-7,
163 17-Feb-20 ‘Reliance Jio | Dwarka, New Delli-110075 owned by Smt, Madhu W/o 54
Sh. Vijay Singh (8942)
Fine Bunch Prop. Bearing as RZ-38/2C, Out of Kh. No.138, Gali
164 17-Feb-20 Pyt Ltd No.3A, Durga Park, New Delhi-110045 Owned by Sh. 53
T Dinesh Bhutani.§/0 Sh. Mahadev (DL-FB0001}
Prop. Bearing as House No.A-278, Kh. No.112/17,
165 04-Feb-20 Bharti Airiel | Rajapuri Road, Madhu Vihar, New Delhi-110059 owned 51
Lid, by Smt. Usha Kakkar W/o Lt. Sh. Pushpender Kakkar
(20444)
Prop. Bearing as RZF-42/559, Kh, No.558 & 559, Situated
in the area of Villahe Nasirpur; Colony known as Sadh
166 5-Mar-20 Reliance Jio | Nagar, Gali No.42-A, Palam Colony, New Delhi-110045 53

Owned by Smt. Baby Singh W/o Sh. Jitender Pal Singh
{8936)
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17-Feb-22

[dus Tower Ltd.

AU A
Property Bearing No. WZ-697, Khasra No. 62/21/1; '

Badiya!, Village Palam, New Delhi-110045 Owned by Sh.
Sunil Solanki /o Sh. Kehar Singh Solanki (3071660}

54

183

16-Mar-22

Indus Tawer Ltd.

Property bearing as Plot No. 7/1, New No. RZ-F-87/D,
Khasra No. 91/25, 93/21 Min., Village Palam, Sadh Nagar,
palam Colony, New Delhi-110045 Owned by Sh. Jitender

53

Bhardwaj S/o Sh. Hari Prasad Bhardwaj (3079320)

184

8-Mar-22

Reliance Ho
tnfocomm Ltd.

SITE {D-1-DL-DLHI-ESC-0320 ADDRESS-Smt Bimla Devi W/o
Sh Ranveer Singh, Plot No.-33, Out of Khasra No.-104/11,
Viilage- Palam, C-Block, Rajapuri Colony, Post office-Uttam
Nagar, Police Station-Dabri, District-West pelhi, State-
Delhi, Pin Code-110059

51

185

14-Mar-22

Rellance Sio
Infocamm Ltd.

SITE ID-1-DL-DLHI-ESC-8013 ADDRESS-Smt Shanti Devi W/o
Sh Ram Dev Singh, Property No.-RZ-23E/5B, Out of Khasra
No.-879/638 & 880/638, situated at Village Nasirpur,
Abadi Known as Indira Park, Palam Colony, Post office &
Police Station- Sagarpur, District-South West Delhi, State-

53

pelhi, Pin Code-110045
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17-Feb-22

Indus Tower Ltd.

Property Bearing No. WZ-697, Khasra No. 62/21/1,
Badiyal, Village Palam, New Dethi-110045 Owned by Sh.

- | sunil Solanki Sfo Sh. Kehar Singh Solanki {3071660)

54

16-Mar-22

Indus Tower Ltd.

Property baaring as Plot No. 7/1, New No. RZ-F-87/D,
Khasra No. 91/25, 93/21 Min., Village Palam, Sadh Nagar,
Palam Colony, New Dethi-110045 Owned by sh. Jitender
Bhardwaj S/o Sh. Hari Prasad Bhardwaj (3079320}

532

8-Mar-22

Reliance Jio
Infocomm Ltd.

SITE ID-I-DL-DLHI-ESC-0320 ADDRESS-Smt Bimla Devi W/o
Sh RanveerSingh, Plot Na.-33, Out of Khasra No.~104/11,
Village- Palam, C-Block, Rajapuri Colony, Post office-Uttam
Magar, Police Station-Dabri, District-West Delhi, State-
Delhi, Pin Code-110059

51

14-Mar-22

Reliance Je
Infocomm Ltd.

SITE ID--DL-DLHI-ESC-R013 ADDRESS-5mt Shanti Davi W/o
$h Ram Dev Singh, Property No.-RZ-23£/5B, Qut of Khasra
No.-879/638 & 880/638, Situated at Village Masirpur,
Abadi Known as Indira Park, Palam Calony, Post office &
Police Station- Sagarpur, District-South West Delhi, State-
Delhi, Pin Code-110045

53







